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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPLE BENCH,

NEW DELHI
ORIGINAL APPLICATION NO.653/2024
YASSER FAROOQ KHAN -~ APPLICANT
VERSUS
UNION TERRITORY OF J&K & ORS. - RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.18 , GREF, 79 RCC, BORDER ROADS
ORGANISATION

Most Respectfully Showeth:-

1. That the contents of para 1 and 2 of the application needs no reply.

2. That the reply to contents of Para 3.1 of the application is that the applicant is an
Advocate by Profession practicing before the Hon'ble High Court of J&K AT Jammu
which is approximately 300 km away from the place in question. It is submitted that
the applicant is a resident of Village Drogian Buffliaz which is 50 Kms away form the

site of stone crushing unit, thereby not causing any infringement right of the applicant.

3. That the contents of Para 3.2 of the application needs no reply being matter of
record. It is submitted that 79 Road Construction Company (RCC) situated at Banwat
District Poonch in J & K is responsible for construction of strategically important roads
in District Poonch, J&K. It is further submitted that the Roads under AoR are
extremely important as these roads connect the posts of Army for fulfilling the day to
day requirement of Defence needs as well as socioeconomic development of the
area. It is further submitted that construction and maintenance of 500.450 Kms roads
has been entrusted to 79 RCC under 31 BRTF Project Sampark. A portable stone
crusher capacity 6/10 Ton is being operated at Durangli Nallah(Kankote) on BG-

Poonch for maintenance of road under area of responsibility of 79 RCC(GREF).

4. That the contents of Para 3.3 of the application is admitted to the extent that

Respondent No.18 is operating a stone crusher unit as shown in the picture annexed
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with the application. Rest of the para is wrong and false, hence denied. It is submitted
that the Answering Respondent has obtained the NOC from the concerned
Dy.Commissioner i.e. Poonch for operating the Stone Crusher. The copy of the NOC

is annexed as Annexure-A.

That the contents of Para 3.4 of the application is wrong and denied. It is submitted
that answering respondent has a valid CTO. The copy of the same is annexed as

Annexure-B.

That the contents of Para 3.5 of the application is wrong and false, hence denied. It is
submitted that Stone Crusher of the answering respondent was established in
Durangali Nallah which is far away from the Township/residential colony and the
same is used for the maintenance of GS Road. It is further submitted that the stone
crusher of the answering respondent is also used for maintenance of road for the

Army and Local Residents.

That the contents of Para 3.6 of the application needs no reply being matter of

record.

That the contents of Para 3.7 of the application is wrong and false, hence denied. It is
submitted that in the process of running the stone crusher, the stones are first kept in
huge heaps near the deck where from they are fed to jaw of crusher manually and
crushed to a particular size and then passed to rotary screener to segregate different
sizes of aggregates. It is further submitted during the process the dust created is
controlled not going to atmosphere by one water spray plant installed just near the
jaw of crusher which sprays water on the dust from over side and will get settled
down on the ground and save surrounding environment from pollution. It is further
submitted spray plant consist of Gl pipes which is connected with underground water
tank and water pumped through motorized water pumps. It is further submitted that
outer end of Gl Pipes fitted with spray device which sprays water on the sand dust
near jaw crusher. In addition to the above CGI roofed shed over crushing point of the
unit is fitted to control dust going in atmosphere. It is further submitted that BRO is a
responsible organisation which gives utmost importance to the Environment. It is
further submitted that BRO comes under Ministry of Defence and responsible for

construction and maintenance of all strategic roads along the boarder in time bound
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manner. It is further submitted that Ministry of Environment Forest and Climate
Change vide its Notification dt.14.07.22 which is annexed as Annexure-C has clearly
stated “ Whereas, the Highway projects related to defence and strategic importance
in border states are sensitive in nature and in many cases need to be executed on
priority keeping in view strategic, defence and security consideration and in this
regard, that Central Government deemed it necessary to exempt road project from
the requirement of environment clearance in the border areas subject to specified
standard operating procedure along with the standard environmental safeguard for
such projects self compliance by the agency executing such projects”. It is further
submitted that not withstanding above, the answering respondent follow all the

procedures laid down by various agencies to safeguard the environment.

That the contents of Para 3.8 of the application is not related to the answering

respondents, hence needs no reply.

10.That the contents of Para 4.1 of the application is not related to the answering

14,

respondent, hence needs no reply.

That the contents of Para 4.2 of the application as far as answering respondent is
concerned is wrong and false, hence denied. It is submitted that the Stone Crusher
by the answering respondent is established in Durangali Nallah which is far away
from the township. It is further submitted that the quality of the air is not affected due
to the running of the stone crusher of the answering respondent as all necessary

precaution and safeguard have been taken to avoid spread of dust in the air.

12.That the contents of Para 4.3 to 4.9 of the application is wrong and false as far as
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answering respondent is concerned, hence denied. It is submitted BRO comes under
Ministry of Defence which is responsible for construction and maintenance of all
strategic roads along the border in time bound manner. It is further submitted that the
highway projects related to defence and strategic importance in border states are
sensitive in nature and in many cases need to executed on priority keeping in view
strategic, defence and security consideration. It is further submitted that Central Govt.
deemed it necessary to exempt road project executed by the BRO from the
requirement of environment clearance in the border areas subject to specific standard

operating procedure along with the standard environmental safeguard for such
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projects, self compliance by the agency executing such projects. It is further
submitted that BRO take utmost care to execute each and every project by following

the environmental safeguards.

13. That the contents of Para 4.10 of the application is wrong and false, hence denied as
far as answering respondent is concerned. It is submitted that answering respondent
has got the NOC as per SO 60 from the Dy.Commissioner,Poonch, J&K.

14. That the contents of Para 4.11 of the application is wrong and false, hence denied. It
is submitted that in order to control dust getting into the atmosphere one water spray
plant is installed just near the jaw of crusher which sprays water on the dust from
over side and will get settled down on the ground and save surrounding environment
from pollution. It is further submitted that Spray plant consist of Gl Pipes which is
connected with underground water tank and water pumped through motorized water
pumps. It is further submitted that at the outer end of Gl pipes fitted with spray device
which sprays water on the sand dust near jaw crusher. In addition to the above CGI
roofed shed over crushing point of the unit is fitted to control the dust going in

atmosphere.

15.That the contents of Para 4.12 to 4.15 of the application is wrong and false, hence
denied as far as the answering respondent is concerned. It is submitted that the
applicant who is practicing lawyer before the Hon'ble High Court of J&K at Jammu
which is approximately 300 kms away from the stone crusher of the answering
respondent. It is further submitted that the applicant is also a resident of village
Dorgian Buffliaz which is 50 kms away from the stone crusher unit of the answering
respondent. It is further submitted that although there is no residential colony nearby
the Stone Crusher unit of the answering respondent, even the residents living nearby
localities have never gave any complaint nor have any objection for the stone crusher
unit of the answering respondent as all the norms and environmental rules are strictly

followed by the answering respondent.

16.That the Border Roads Organisation/Answering respondent is a responsible
organisation which maintains high working standards and will abide by whatever

direction/order passed by this Hon'ble Tribunal.
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17.That the Boarder Roads Organisation/Answering Respondent will file any further
reply/report as and when directed by this Hon’ble Tribunal.

18.That the Prayer clauses of the applicant did not sustain against the answering
respondent, hence the same may be dismissed.

RESPONDENT NO.18
THROUGH A h Ranjan
E

GIGI. C GEORGE

ADVOCATE

STANDING COUNSEL(UOI)

Email: gigicgeorge.adv42@yahoo.in

M-9810625315




BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL, PRINCIPLE BENCH,
NEW DELHI

ORIGINAL APPLICATION NO.653/2024

YASSER FAROOQ KHAN - APPLICANT
VERSUS
UNION TERRITORY OF J&K & ORS. - RESPONDENTS
AFFIDAVIT

[, Ashish Ranjan, S/0O.Sh.Niranjan Prasad Mandal Aged 33 years, presently posted as Officer
Commanding in 79 RCC(GREF), Border Roads Organisation having office at Banwat

District Poonch State Jammu & Kashmir do hereby solemnly affirm and sincerely state as
follows:

1. That | am working as Officer Commanding in 79 RCC (GREF) and as such
competent to swear and affirm this affidavit.

2. That | accompanying reply has been drafted by the Counsel for the answering
respondent and the same has been read over to me.

3. That | have understood the contents of accompanying reply and state that the facts
stated therein are true and correct to best of my knowledge and belief.

4. That the annexures annexed to the application are true copies of their respective

originals.
Deponent

Ast

E

Officer Commanding

79 RCC (GREF)
Verification
Verified at Pooneh on (Y day of February, 2025 that the contents of the

above Affidavit are true and correct to my knowledge and belief. No part of it is false

and nothing material has been concealed there from.

Deponent

Ash Ranjan

EE (Civ)
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UT OF JAMMU & KASHMIR

OFFICE OF THE DEPUTY COMMISSIONER POONCH
Tel No.01965-220333  E-Mail: dcpoonch@gmall.com

-

Subject: Grant of NOC regarding title verification of land and Its usage.

Ref: (i) SO 60 Notification date

d 23-02- i
(i) Tehsiidar Havelp 02-2021 issued by Department of Mining Govt. of J&K.

8 letter No. TH/OQ/88 dated 15-04-2022,

No Objection Certificate

Whereas, Officer Commanding, 79 RCC (GREF) Clo 56 APO vi
' ' vide letter No.
gggl:lMPIZH_S/ﬂ dated 01 Feb 2018 and No. 2072/HMP/Drungli/91/E2 dated 30 May
: as applied for grant of NOC under SO 60, for the installation of Hot Mix Plant and
-10TPH Stone Crusher on Khasra No. 280 in village Kankote at Drungli Nallah as being

required for obtaiping CTE/CTO from JK Pollution Control Committee. The letter was
forwarded to Tehsildar Haveli for factual report in the matter; And,

_ Whereas, Tehsildar Haveli vide his No. TH/OQ/75 dated 06-05-2023 has
submitted report alongwith reports of field staff and relevant revenue record wherein it
has been mentioned that the land measuring 04 kanals 08 marlas in Khasra No. 280 is
recorded under the ownership and possession of State located at village Kankote, Tehsil
Haveli, District Poonch over which Hot Mix Plant and 6-10TPH Stone Crusher stands
installed. Tehsildar Haveli further reported that the said land is free from all
encumbrances; And, '

Whereas, perusal of Revenue Record enclosed with the file reveals that the land
bearing Khasra No. 280 measuring 04 kanals 08 marlas is recorded under the ownership
and possession of State; And,

Whereas, the Hot Mix Plant and 6-10TPH Stone Crusher are already
established/operating on the said land i.e. the land is already being used for the
mentioned purpose; And

Whereas, sub-rule (3) of Rule 3 of SO 60 provides as under;

“(3) Stone Crusher/Hot and Wet Mixing Plant shall establish/operate only
on securing:-

(i) Consent to establish/operate from the Jammu and Kashmir
Pollution Control Board issued as per the procedure/guidelines
and sitting criteria prescribed by the Jammu and Kashmir
Pollution Control Board.

(i) No objection Certificate from Deputy Commissioner concerned
regarding title verification of land and its usage; and
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(iii) REQiStF?ﬁOn with the District Industries Centre (DIC) if the unit
ho'f’e’ intends to avail any incentives available in the Industry
Policy.”
/ : N‘;\(’;" therefore, in view of the above, NOC under S.0. 60, dated 23 of
4 February, 2021 regarding title and usage of land bearing Khasra No. 280 measuring 04

y. kanals QB marlas situated in vilage Kankote recorded under the ownership and

# possession of S!ale for tf1e purpose of already operating Hot Mix Plant and 6-10TPH

/ Stone Crusher is hereby issued in favour of OC 79 RCC GREF, subject to the following
f/ terms and conditions:-

1. That this NOC shall be valid only after obtaining CTO from the Pollution

Control Board.

2. That the concerned Hot Mix Plant and Stone Crusher shall operate only
after the CTO from the Pollution Control Board is granted for the same.

3. That the GREF Authority shall maintain a proper record of material
supplied/used for execution of the allotted work.

4. That the GREF Authority shall be personally responsible for compensating
the loss in case of any damage to the adjoining land/areas and any other
infrastructure due to functioning of above mentioned unit.

5. That the GREF Authority shall install highly sophisticated and modemn
equipment to control the dust/noise as per the norms of Pollution Control
Board, without any fail.

6. That all conditions laid out under S.O. 60, of Mining Department, J&K,
(Notification, Jammu, 23 of February, 2021), issued vide endorsement No.
MNG/Crushers/15/2021, dated 23.02.2021, shall be fulfilled in letter & spirit
and all the activities shall be carried out strictly in accordance with the

‘ relevant laws and rules.

7. That the concerned Authority of the Crusher Unit shall strictly follow all the

guidelines/rules issued in this regard by the Competent Authorities.

By Order of Deputy Commissioner.

No: - DCP/say 03[ 7%l

Date: - D—R— o>

Copy to: -

1. Officer Commanding, 79 RCC (GREF) Clo 56 APO for information and
~ n/action.

2. Tehsildar Haveli for information and n/action.

3. District Officer, Pollution Control Committee, Poonch for information and

n/action. :
4. Other concerned for information and n/action,

- —

AEIAZE (CIV)
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S J&K POLLUTION CONTROL COMMITTEE
= i el Jammu/Kashmir
ST
e Consent Order
Consent No.:- PCC/digital/24045099058 of 2024 Date:- 05/12/2024

Consent To Operate (Fresh) under Section 25/26 of the Water(Prevention & Control Pollution)Act,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981, as amended is

granted in favour of Officer Commanding GREF

M/s GREF Stone Crusher Kankote |
Village Kankote Tehsil Haveli Poonch
( Reg. No. BRO/2024 di: 7/4/2022)

for a period upto November 2025 for ORANGE category of unit as per revised classification of
industrial sector subject to the compliance of following terms and conditions in a time bound manner:-

The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

The consent is granted valid for operate of stone crusher having consented quantity as under with capital
investment (as per Schedule 11} Rs. 14 lakhs. Further any change / enhancement in production capacity,
process ;raw materials shall have to be intimated to the Board and unit holder has to apply fresh for the same.

S No. Products/BY-Products Maximum Unit

22 Name | Quantity
.1 | (Bajriand Sand) 250 MT/day
SR B S e TR ook S S

The unit holder shall comply with the National Ambient Air Quality Standards CPCP Notification No.
B-29016/20/90/PCI-1 dated 18-11-2009 to be followed.

The Noise Pollution (Regulation and Control) Rules 2000 as notified by MoEFCC S.0 123(E) dated 4-2-2000
to be followed. The unit holder shall take adequate measures for control of noise from its own sources with in
the premises so as to maintain ambient air quality standards in respect of noise to less than 75 db (A) during
day time.

A permanent water storage tank of a minimum 2000 Lirs. capacity must be installed.

The pnit holder shall take adequate safe guards for the treatment of sewerage water by way of providing

septic / soakage pit and its discharge shall conform to the following standards:

(b, i SRR - = T

!F arameters _ Conc. in mg/l except for pH ‘
|pH 6-9

[__'_['otal Suspended Solids 100

' BOD(3 days at 27 degree Celsius) 30

\
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7.  The St ‘i ion C
1 é:ﬁ ! one Crusher shall take the following Pollution Control Measures under Environment ( Protection) Act

A.  |Implementation of following Pollution Ct_l;;_lroliii‘rlcasures :

l a. //\Il the dust f:lnitting points like jaw / roller crusher , screens/classifier must be properly enclosed
covered with CGI sheets enclosure or other solid material but not by tarpaulin. ]

[ b. | Conveyor belts should be of proper quality material instead of used tyres covered.

‘ (e Regular cleaning of approach roads should be carried out and all the approach roads and ramp.;

should be metalled. The process waste should not be dumped I i
et for Riingr s st mped along the roads side and should be

d. Regular cleaning and wetting of the ground w-ilhiﬁ the premises.
e. Growing of a green belt (Broad leave trees in three rows) along the periphery.
B. | Quantitative Standards for SPM:

SRS

The suspenc.ied Particulate Matter contribution value at a distance of 3 to 10 meters from a
controlled , isolated as well as from a unit located in a cluster should be less than 600 ug/Nm’.
C. | Additional Parameters

a. A ten to twelve feet brick or CGI sheets wall as boundary / wind breaking wall facing the road

as t\}\;'e,ll as towards residential arca with a well defined single entry from the road to be provided
n the unit.

b. | Conveyor belts shall be interlocked with the crushing operation.
The water spray system shall be interlocked with the crushing operation.

d. | Annual health survey of the workers should be conducted.

o

Regular water spray should be carried out at all dust emitting and transfer points. Water
spray should also be done on the boundary as per requirement . the unit should be provide

water sprinklers on the conveyor carrying raw material from bunker / bin to the crusher . The

water should be sprayed in the form of mist with the help of a motor.

8. All the dust emitting points like Jaw/Roller crusher, screens/classifiers must be properly enclosed/covered with
CGl sheet enclosure or of other solid material but not by tarpaulin.

9.  The conveyer belts provided to carry different grades of materials must be fully covered with a thick sheet of
suitable material with adequate water sprinkling provided at different points on conveyer belts.

10.  Regular water spray should be carried out at all dust emitting points and transfer points. Water spray should also
be done on the boundary as per requirement. The unit should provide water sprinklers on the conveyors carrying
raw material from bunker/bin to the crusher. The water should be sprayed in the form of mist with the help of a
motor.

I1. The process waste i.c. fine material should not be dumped along the road side and should be used for filing up of

low-lying areas.

Dumps of raw and finished products should not be more than 3m height and should have enclosure on three :sidcs

of 4m height. Regular wetting of these dumps should be done so that no dust is emitted during blowing of wind.

13. A ten to twelve feet brick or CGI sheets wall as boundary/ wind breaking wall facing the road as well as towards
residential area with a well-defined single entry from the road to be

provided in the unit.

14. The unit holder shall abide by the directions of the Committee which will be issued from time to time. Any
infringement/violation or transgression of the statutory enactments of pollution control acts by the unit shall be
sufficient cause to prosecute the violator in conformity with relevant section of Air, Water Acts and

Environment Protection Act in force.
15.  All stone crushers must have a legal source of raw material.

16. The consent granted shall be under surveillance monitoring of J & K Pollution Control Committee.

17.  Specific Conditions:-

a) A green belt consisting of three rows of broad _leaved trees (out of which one row of tall trees and two rows of
medium sized trees) planted in staggered manner must be provided along the periphery.

\

The industry can apply for Renewal/Expansion of Consent on the Site wiw jkocmms.nic in directly

Page2
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b) The unit holder shall have an authorized source of water and shall ensure that untreated waste water is not
discharged in to any water Body. The unit holder shall ensure to comply the directions of Hon’ble NGT directions
in OA No. 438/2018 with regard to permission from Central Ground Authority /Jal Shakti Department for extraction
of water.

¢) The unit holder has to install permanent and mechanical water sprinkling system interlocked with the crushing
point and other allied machinery of the stone crushers and in no case the stone crusher operate without
functioning of water sprinkling system.

The unit shall be allowed to operate only during day time i.e. from 8am to 6 pm and ensure that emissions
below prescribed limits under all circumstances and unit holder shall submit self monitoring report of emission
within 03 months of its operation.

d

—

¢) This consent is issued subject to condition of installing / providing of covers to conveyer belts along with
telescopic chutes at the end of conveyer belts to mitigate dust emissions and in case of any receipt of public
complaint the stone crusher shall be closed.

I8.  The unit holder shall follow the revised guidelines issued for stone crusher vide No. 37 —=JKPCC of 2023 dated
27-02-2023.

19.  The closure order is revoked vide No. 157 of 2024 dt: 9/9/2024 .

20.  In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn and
unit holder shall shift the unit to another suitable site at his own risk and responsibility.

* This consent is issued purely from environmental angle and the Committee shall not be responsible for any
claim, counter claim, ownership. partnership etc of the unit.

‘\\ﬁi 1 e o llele wne.

Angraze Singh (Ghansham Singh) 5,)5 9 1’
§stt Env. Engineer Member Secretary
Copy to the :

I. Regional Director PCC Jammu for information.

3=

Director Geology Mining Jammu for information & ensure compliance under EIA Notification & EP Act.
General Manager DIC Poonch  for information.

D.O PCC Poonch for information & ensure compliance of the conditions of the consent.

P.A to Chairman J&K PCC for the information of Chairman.

M/s GREF Stone Crusher Kankote | Village Kankote Tehsil Haveli , Poonch for information .

Office file

= W

~] O W

The unit holder shall comply to environment standards as notified under the environment protection Act 1986, read with the Water (Prevention & Control of

Pollution) Act 1974 & Air (Prevention & Control of Pollution) Act, 1981 which can also be downloaded from the website www jkspebonicin or at

www.cpehnicin

“This is computer generated document from QCMMS by JKPCB”

The industry can apply for Renewal/Expansion of Consent on the Site www fRocmms.nic.n directly
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SETETAT
EXTRAORDINARY
W 1I—Evs 3—39-g9% (ii)
PART II—Section 3—Sub-section (ii)

ITFEET & Tehiave
PUBLISHED BY AUTHORITY

. 3036] 7E foeelt, TEeafaaTT, S[ATE 14, 2022/3T9TE 23, 1944
No. 3036] NEW DELHI, THURSDAY, JULY 14, 2022/ASHADHA 23, 1944

AT, a9 AL ATy TEaT W

srfegEET
7% fawelt, 14 =TS, 2022

AT, 3194(3),—Fo 1T TLHIT o TehTel (q AT AL a9 HATAT § TATEL (HLE0) Afafe,
1986 FT gTT 3 FT ITATT (1) AT ITATT (2) F &= (v) * AT V& ARAT F7 TN FLd g0, TATELT
FHTATT et afegEmT, 2006 (R a9 To% TwTq I ATOEEAT F@T TAT 8) Foaw wE
atearsmTat & for ud watawofrr smrafRy i sfferd a=m & fore #1.er. 1533(s1) arda 14 fdaw, 2006
ZTT TI19TT 67T 8

ST, 9T TF, 15% aF Fruar, fEarde ar 9oy geare 99 agrE fUT F I 06 99 2
T AT TRHFCHT AT BIH AT I G 15 AAETE T 5 ardig &= qa=1 1 wFacoi
AT 1 ATEAT & Ge &1 ATdT 3, T G 280 (90, ST TAa0ig & F Fq%A ¢, F STIN FLA +
THRATRETT T €T § Tad g0 9T UH HATHard] S SeaTied Fid & [of, Faid JLhe ud ardia f&ea
Tt F forw wgeaw arwar @ giy s araers querdt g, e fro ywataofia smmfr f sraewar
REUKIRIF

SfIT, AT YEY O AT AR T AAA AT HGATL T AT AT FLEAT TAT AL F TohaA §
A TAAL TIT TR % T T HH1T T UH A7 T o1 U Gl Al i Araedqsharat i gid
FLA 5, ot ATawTell | FHC TG HHTSH BaT &, % Wl & 417 H T@d g0, Fuid JChT UH T0Hl 4T
FEAITET ¥ orT, St o= &9 3 9og Yoo Fd &, Hoed T4 0T 5 M aarqa g Aadar Fit g
AELTF THAA &

4706 GI1/2022 (1)

e

Aﬁiﬁm,%

%wnd In Command
or OC 78 RCC (GRER



r 14

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

o7, Hwradt gt # T T amiE wger & gafid Toent 9T 5 i # dagadfie §
#T =2 A AIAAT |, AIAIGE, TAT AT qOAT Haeft ATt B A= F TEd g0 qiAwr 9 Fwriteaq
S FT AFAAFAT § TAT TH GG H, FAA ALHE AR AAeqF AHAAT g B At d=r #F ot
TATSHATAT T FTATad FA 1ol ATHFHOT G T AT g UAT G rorrat # fore qrass aataofir
et @iz e g v=em va @ F swfim wa gu wtaof s oot 3 ge g=mm i
GLLH

3T 7z A7 & T 2 AT it FE 5 ¥ A A argegemar B OfF FC Sugn g4t F g9 &
o stftr <tets f srasasar gt &, S wwa 7 grm, 7T Serg At () % Adfra
2 9 Zrer-oersT Y qate SteTs ¥ AT F e ¥ 7@ gu, 100 At & it £ darg areft st
farare aftgsmrst &1 @ wafaofa aamfy d9g 37 aftgear F Suay anp genas & 3
HTTTtEER 100 .. 9% Tewn fAwar F oo g dwar a1 arg-amEt F o 40 #3160 H#L #i
e e foTd & F9 2 $iT T g9y H, T a9, S-S 9% 99T S0 07 SH U uw
FTETS FT wETAF | afttatera B s & g yw F1AT draeaE aeed g

@, e st F g9y § sttt Bt e aae F G o §
Figiea five aav w7 g4faT &7 & w9 af F e & 7 = =8 F=3= gfzdhm
TAEeitE FATAT At 2, areadaren ft Ot TH waiaeeitE gearTEt w1 Iuay e A S
qFAT §, T ETT wT 9% UHt Ot £ G99 F a9y aaiaeoiiy gey § 910 S "6 2 ST 3
A H, FAT ACFN T AETF GHAAT 2 % ag FGmm argeae afm F $ta Fae effiae 93411 i
AgaE WAl F gated ATt Bt #71, 3 e £ aqg=_ 8(F) F AqET, qhF A Faq
TET TAT ATRHT T2 FT a7 F2AT 2, TAAHd 7

#@iv, watawr (Fee) Fgw, 1986 F 9w 5 % 3ufAgw (3) F @3 (9) F @19 9fsq 9qE0
(Feqor) sfarfaam, 1986 #7 a3 7 37T (1) ST 37T (2) F T (v) ET TET Afwdl F T FA
B0, TATgTo FHTATT Ao sfee=ET, 2006 # Heraw FA % forw yrew affeEern, W F s,
FETLTLOT, AT 11, @ 3, I0ET (i) ¥ d&ai= #1907, 1744(3r) arira 11 37891, 2022 3T Yo §i1 T fF,
fSrerit 37 wft safewat &, S 39a st 2 1 Swraer 1, 39 arire 7, S 357 g st
FT siafaez Fo qTer TS T GiAAT AT F: 30erey w7 47 T off, 71 G fir st F fiww ara s
qATT A Y T 7

o, IF ST AT F ITC H ITH AL AT TATAT I FAT TR ZT FF B F [@AEE
F7 o T g

Fq: AT, FATT wOw,agEr (Fve) e, 1986 F fFaw 5 F suftaw (3) F @ (9) F A4
afsa qarfawor (F2emn) afafea, 1986 (1986 F1 29) Ft 4y 3 Fi STETT (1) T ITURT (2) F &T (V)
ZTT Waed SIRRAT T YEWT T UATET HEHE F AT TAE AT a9 AT AT A
F.41. 1533(%) i 14 fga<, 2006 # FraferfaT i goram w1 8, aaiq-

TFT ATAHAAT FT ATLAT Ho=-

(i) T 1(%) AT, = (5) #, ofrd= frowor 3 arefie, @ (i) ®, “15 vHEs” o T aedl

' F T U, “25 THEERY §F AT AT T S0,

(i) w2 7(F) F ArHa, =5 (5) F, ofiedew froqor F erefim, e &y ows w ()" FETH

Feqitea T ST 2wy degithd 0w (i) F e, FeEfEe st G
ST, AT~

“(il) Faw >20,000 T Bramam afwdt F o «ffiaa aaw @i agag AT
faa ¥ o aataeofty sty safem 2rft @iT 1,50,000 aFiieT a% UH fawr #i
Tt =8 AfgEar f aqael B 4% 8(F) F IvEd FoAgA v s, o
fraTee % e g & # gfg T an”;
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[T [I—@v= 3(ii)] AT T TS : SFATETI0 3
(iiy 7% 7(%) F AT, ¥ (4) §,"10,000 0" seFt A7 w7y F w409 97, “30,000 Ffiu”

(iv) = 7(=) % 978, W(S)ﬁr ofiei feoqor % srefm, forermer e & 3o Iy (i) F =0 |
awﬁﬁﬁmamnawmmﬁﬂw(l)%wm Faferfas smenfia G

“(il) = HET F FHA-THT T ATA AT AF THTAT B Tgd H A et wEa
gU A= 7 Y ar i 7 100 Y. aF £ it aemnt afgsEet 71 g2 vwe i
ST 2

(iii) Z11 SATSIT 97 FATZTE AT 47 T 77 TEFT & FITg TL SFAT AT FT ATEAHT T
e YT HT STt 1"l

[T, &. 3T 3-22/10/2022/5T5T0.111]
7. ot FH Frere T, dgFT af=a
Feroqer : & stfSrg=aT e 3 TS, ST, 9 11, 92 3, 3UEE (i) § 6eFiE Far, 1533(3), arie

14 farae, 2006 graT wahrfara £t 7 oft i g @fom gorra Frar 2163(2), arE 9 7T,
2022 g1 g T A

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th July, 2022

S.0. 3194(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and
Forests, in exercise of its power under sub-section(1) and clause (v) of sub-section (2) of section (3) of the
Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,2006
(hereinafter referred to as the said Notification, vide number S.0. 1533(E), dated the 14th September,
2006 for mandating prior Environmental Clearance for certain category of Projects;

And whereas, as on date, Thermal Power Plants up to 15 MW based on biomass or non-hazardous
Municipal Solid Waste using auxiliary fuel such as coal, lignite or petroleum products up to 15% are
exempted from the requirement of Environmental Clearance and in view of the activity of using the
aforesaid fuel mix being eco-friendly, and in order to encourage such activities, the Central Government
deems it necessary to increase the threshold capacity for such Thermal Power Plants for which
Environmental Clearance shall not be required,

And whereas, taking into account the issues of livelihood security of fishermen involved at fish
handling ports and harbours and less pollution potential of these ports and harbours compared to others, and
that such exclusive ports cater to the small fishermen whose boats have lesser pollution potential, the
Central Government deems it necessary to increase the exemption threshold in terms of fish handling
capacity for ports and harbours which exclusively handle fish;

And whereas, the Highway projects related to defence and strategic importance in border States
are sensitive in nature and in many cases need to be executed on priority keeping in view strategic, defence
and security considerations and in this regard, the Central Government deems it necessary to exempt such
projects from the requirement of Environmental Clearance in the border areas subject to specified Standard
Operating Procedure along with standard environmental safeguards for such projects for self-compliance by
the Agency executing such projects;

And whereas, it is a fact that toll plaza needs greater width for installation of toll-collection booths
to cater to large number of vehicles, which may not be possible if the width is restricted to Right of Way
(RoW) and in view of the requirement of substantial width of toll plaza, Highway Expansion projects
having length more than 100 km shall attract the provisions of the said notification, related to prior
Environmental Clearance even if their RoW is less than the permissible expansion limits of 40 m or 60 m
for re-alignment or by-passes, for Highway expansion upto 100 km and in this regard, the Central
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Government deems it necessary to exempt the width at toll plaza and junction improvement at intersection
from being included in RoW,

And whereas, most of the expansion activities with regard to existing Airports are related to
Terminal Building expansion without increase in existing area of the Airport, rather than expansion of
runway etc., and therefore involves only incremental environmental impacts which can be catered by
providing for environmental safeguards which can be built into the Environmental Management Plan at the
time of grant of such clearances at the local level and in this regard, the Central Government deems it
necessary to categorise Airport expansions pertaining to only terminal buildings and allied buildings within
the existing Airport premises, in line with schedule 8(a) of the said notification, as the expansion covers the
building and construction aspect only;

And whereas, a draft notification for making amendments in the Environment Impact Assessment
Notification, 2006 in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986 was published in the Gazette of India, Extraordinary, Part-II, Section
3, Sub-section(ii), vide number S.0. 1774(E) dated the 11th April, 2022, inviting objections and
suggestions from all the persons likely to be affected thereby, within a period of sixty days from the date on
which copies of the Gazette containing the said draft notification were made available to the Public;

And whereas, the objections and suggestions received in response to the said draft notification have
been duly considered by the Central Government;

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the following
further amendments in the notification of the Government of India in the erstwhile Ministry of
Environment and Forests, number S.0.1533(E) dated the 14th September, 2006, namely:-

In the said notification, in the Schedule,-

(i) against item 1(d), in column (5), under the heading Note, in para (i), for the figures and
letters “15 MW the figures and letters “25 MW shall be substituted

(ii) against item 7(a), in column (5), under the heading Note, the existing para shall be numbered
s as “(i)"thereof and after the para (i) as so numbered, the following shall be inserted, namely:-

“(ii) Only expansion of terminal buildings and allied buildings within the existing Airport
premises >20,000 shall require Environmental Clearance, and such expansion up to 1,50,000
sqm shall be appraised as per provisions of item 8(a) of the Schedule of this notification
provided there is no increase in the existing area of the Airport™;

(iii) against item 7(e), in column (4), for the figures and letters “10,000 TPA™, the figures and
letters “30,000 TPA”shall be substituted;

(iv) against item 7(f), in column (5), under the heading Note, the existing para shall be numbered
"~ as “(i)” thereof and after the para (i) as so numbered, the following shall be inserted, namely:-

“(ii) All Highway projects are exempted upto 100 km from line of control or border subject to
compliance of Standard Operating Procedure notified in this regard from time to time.

(iii) Width at toll plaza and junction improvement at intersection of other roads is exempted
from Right of Way." .

[F. No. 1A3-22/10/2022-IA.11I]

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part I, Section 3,
Sub-section (ii), vide number S.0. 1533(E), dated the 14th September, 2006 and was last amended
vide the notification number S.0. 2163(E), dated the 9th May, 2022.
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